
FORM A

Public Announcement

(under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations' 2016)

FOFI THE ATTENTION OF THE CREDITORS OF

MOHOTA INDUSTRIES LIMITID

Registrar of ComPanles- Mumbai
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Otd"t delivered on 23lOl l2O2O

(Copy of Order received
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(being 180 daYs from the

commencement of CIRP)

Eso r, sfr""ti Heights, Plot No'

2,g,gBl10, Sector 1 1, KoParkharine,
Thane , Navi Mumbai, Maharashtra ,

400709

Email : ipprashanti ain@gmail' com
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M.hot" Itfuustries LimitedN"-e of corPorate debtor

toltolt946Date of- incorPoration of
corporate debtor

e"tfrortty under which
co.rporate debtor is

incorporated / registered

G,rporaG ldentiqy No. / Limited
Liability lderrtification No. of
corporate debtor

M4th F100r, 174 Gold

Mohur CHS LTD, Shamaldas Gandhi

Marg, Kalbadevi, Mumbai,

Maharashtra 400002, India'

e,lar.t" of the registered office

arrd princiPalL office (if anY) of

corporate deb,tor

Iniolvency commencement
da.te in resPect of corPorate

debtor

Esttr"ateA date of closure of

insolvency resolution Process

Mr. Prashant Jeiin

Registration No: IBBI/IPA-001/IP-
Po 1 368,/ 2Ot8-2O19 I l2t3l\

Name and registration number
of the insol'uencY Professional
acting as i.nterim resolution
p,rofessional

-Aadress in.a e-mail of the

interim resollution professional,
as registereit with the Board
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Ad.ttess;nd;+t ait to be used

for corresPondence with the

interim resolution Professional

21l02l2o2oL"-1- d;t. f",, submi"sion of

CtrNSes A creditors, if any'

under clause (b) of sub-section
(61\) of sectiotr 21, ascertained

by the int.erim resolution
professional

Nurmes da InsolvencY

Professionals identified to act

asi Authorise,d RePresentative
of creditors in a class (Three

names for each class)

R,elevant Fonns and

Details of au1-horized
representatives are avaiiable

at:

AAA InsolvencY Professionals

LLP,301,A wing, BSEL Tech Park'

Sector 3lJA, OPP. Vashi RailwaY

Station, Navi Mumbai, Matrarrashtra-

400 705.
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The creditors of Mohota Industries Limited, arc hcreby called upon to submit thcir

claims with proof on or before ztlo:21'ro)oto Lhe interrnr rt:st.rluLrt'r, prot'esst,tral at

ifr" 
"AOr."s 

mentic'ned against entry No' 10'

The pr.oof of claims, is to be submitted by way of the following specified forms:

o Form B: For Proof of Claim by Operationeil Creditors except Workmen and

EmPloYees
o Form C: For Proof of Claim by Financial Cre-d-itors

o Form D: For Proof of Claim by Workman and Employees

o Form E: For proof of claimty AuthorizecL Representative of workman and

. HI*"1:1", claim by creditors (other than operational and Financial

Creditors)

The above mentioned forms can be downloaded

hllps : / / ibbi. eov . irr / home / dowqlo ad s 
" :o": 

tlt. 
:: ::'.]:,:::"

from the website

and BankruPtcY Board
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financial creditors shall submit their claims with proof by electronic means

.A1l<lthercred.ito.rsmaysubmittheclaimswithproofinperson,bypostorby

bmissi.on of false on misleading proofs of claim shall attract pcnalties'

te: 08l02l2O2O

Mrumbai

Mr. Prashant Jain

InsolvencY Professional

AAA InsolvencY Professionals LLP
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